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Naxaiism in Various States 

*385 SHRI SHAHID SIDDIQUI: Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether Government are aware of growing Naxaiism threat in Bihar, Madhya 

Pradesh, Orissa and West Bengal; if so, what measures have been taken so far to 

prevent it; 

(b) how many killings and other offences are registered against Naxaiites in the past two 

years and how many naxalite groups are operational in these areas, State-wise 

details thereof; and 

(c) the names and State-wise list of Naxaiites arrested in the last two years? 

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI 

SRIPRAKASH JAISWAL) (a) to (c) A Statement is laid on the Table of the House. 

Statement 

(a) The Government perceives the problem of naxaiism as an area of concern. Some 

districts in the States of Bihar, MP, Orissa and West Bengal are affected by naxal 

violence/activity in varying degrees. 

Keeping in view that the naxal problem is not merely a law and order problem, the 

Central Government has adopted a multi-pronged counter strategy which takes into 

account the security as well as developmental aspects of the problem. 

The Government has asked the naxal affected States to intensify antinaxalite 

operations keeping the door for a peace dialogue with naxal groups always open. Besides 

reviewing and coordinating the steps taken by the States to counter the menace of 

naxalism by the Coordination Centre and the Task Force on naxalism, the MHA 

provides financial assistance to the naxal affected States in the form of reimbursement of 

the security related expenditure under the Security Related Expenditure (SRE) scheme. 

Funds are also provided for modernization of State Police forces for upgrading the weaponry, 

equipment mobility, training etc. under the Police Modernization (PM) scheme to enable 

them to effectively meet the threat to internal security and law and order posed by the 

naxals. 
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On the development side, the Central Government has advised the States to accord a higher 
priority in their annual plans for the accelerated integrated development of the naxal 
affected districts. On its part, the Central Government has included 55 districts in 9 States 
badly affected by naxalism under the Backward Initiative ((BDI) component of the Rashtriya 
Sam Vikas Yojaya (RSVY). 

(b) and (c) The CPML-PW and MCCI (merged into CPI (Maoist) in October, 

2004) are the main naxal outfits operating in Bihar, Madhya Pradesh, Orissa and West 

Bengal. Besides CPML (Lib.) is another naxal outift active in Bihar. State-wise details of 

incidents, deaths (civilians & security forces), and arrests of naxalites for 2003 and 

2004 are as under.—  

States 2003   2004   

Incidents Deaths Naxalites Incidents Deaths Naxalites 
   arrested   arrested 

Bihar 250 128 226 323 171 178 

Madhya Pradesh 13 1 7 13 4 15 

Orissa 49 15 155 35 8 49 

West Bengal 6 1 61 11 15 92 
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DR. CHANDAN MITRA: Sir, my question is this. There seems to be lack of co-
ordination between the various States that are affected by this Movement. In Andhra 
Pradesh, one kind of policy is being followed and in its neigbouring States another kind of 
policy is being followed. We cannot 
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treat this as a State issue. They are planning to establish a Red Corridor from Nepal right 

down to Tamil Nadu. In such a situation, the responsibility of the Central Government to 

workout a consolidated policy is very important Is the Government of India doing anything 

in regard to evolution of a composite policy to deal with the Naxalite problem and not to 

treat it as a State problem? 

SHRI SHIVRAJ V. PATIL: Sir, we shall have to understand the Constitutional 

provisions which prevail today in our country. It is not possible for us to go beyond those 

Constitutional provisions and take steps. As per the Constitutional provision, law and order 

has to be maintained by the State Governments. The Union Government helps the State 

Governments in this respect. Supposing the law and order in one of the States is broken, then 

the Government of India cannot send its forces there without any demand made by that 

State. This is the position and it is to be understood in clear terms. What is being done to 

bring about coordination between the States and the Union has also to be understood. We 

have constituted a Committee which is chaired by the Secretary, Home Affairs, in the 

Government of India and this Committee consists of the DGs and the Chief Secretaries 

of the different States. This Committee meets once in every three months and decides 

about the policy to be adopted and implemented. 

Sir, there is another Committee which is headed by the Secretary Security. He 
calls a meeting every month and this meeting is attended by the DGs of the State 
Governments. This Committee decides on the policies and then they work. So, we 
have laid down a policy that this matter has to be handled by adopting different 
methods—economic, social, cultural and political—and police power has to be 
used for controlling it. So, there is a misconception that there is no coordination and 
there is no discussion going on between the State Governments and the Union 
Government. 

SHRI B.J. PANDA: Sir, from the statistics given by the hon. Minister in his reply, it is 

clear that from 2003-04, in my home State of Orissa there is a sharp decline in the number of 

incidents of naxalizm, number of deaths and arrests. This is a good thing. And, the hon. 

Minister himself has favourably commented on it. 

My question is relating to the security-related expenditure reimbursement 

made by the Central Government to the State Governments 
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and also funds given for police modernisation. I would like to know what are the norms 

and what are the criteria applied by the Central Government for these funds to be given 

to the State Governments. Would the hon. Minister please clarify that on the ground 

that there is now a decline in the incidents of Naxalism in States like Orissa, there 

should not be any reduction of funds? Otherwise, it will adversely affect the good work 

that is going on. 

SHRI SHIVRAJ V. PATIL: Sir, I would like to submit that this movement should not 

be used as something to get funds from the Union Government. We would like to help all 

the State Governments to strengthen their police forces. We have made plans for the 

modernisation of police forces. The funds which are required by them are given to 

them. The criterion, which we use in this respect, is the percentage use of funds 

which are given to them this year. So, if they were not able to spend the money 

which was given to them, there wold be a reduction in the next year. As far as the 

developmental activities are concerned, we have identified the districts where the 

developmental activities have to take place. And, every year we give the money to 

them. Rupees fifty Crores have been given to each of these districts, where the 

developmental activities have to take place. Then, for the construction of the roads 

also, we have the projects and the plans. We have identified the areas where this is 

going to take place. So, the funds will not be denied to the States where the naxalite 

activities have come down. I am very happy to announce in the House that the naxalite 

activities in Orissa have shown a decline, a very substantial decline. At the same time, 

I would like to caution the State Government that the recruitment in Orissa is at the 

highest So, we shall have to keep all these things in mind. But because they are doing 

well, we will not deny them the funds. 

SHRI FALI S. NARIMAN: Sir, I only rise pursuant to the suggestion made by 

the hon. Member, Mr, Mitra, and the response of the hon. Home Minister, where we 

have constitutional constraints. I have no doubt that the Home Minister is fully aware 

that it is this House and this House alone, which, by a special resolution, can remove 

those constitutional constraints which would enable a policy to be formulated trans-State 

wise and not restricted to States. There is an article in the Constitution, Article 219, which 

expressly provides that by a two-third resolution of the Council of 
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States, Parliament can legislate, and, therefore, can make appropriate policy 

determinations with regard to the naxalite menace which is affecting the country. I would like 

to ask the hon. Minister whether it is proposed to do any such thing with regard to the 

increasing naxalite menace, about which everybody is concerned. 

SHRI SHIVRAJ V. PATIL: Sir, I don't have to explain the constitutional provisions to 

the hon. Member. He is very well aware of the constitutional position. Article 355 empowers 

the Government of India to give directions to the State Governments. Article 356 allows the 

Government of India to impose the President's Rule in a State. But without the permission, 

without the demand made by State Government, it is not possible for the Government of India to 

send its forces. An attempt was made by the previous Government to see that something of this 

nature is provided by passing a law. But if we want to have a law, under which it becomes 

possible for the Government of India to send its forces without their demand or without their 

request, that has to be agreed to by all the members in the House and by the State 

Government also. So, so far as sending the forces to the States is concerned, this is 

the position. But as far as the policy-making is concerned, certainly, in Parliament, 

we are discussing these matters and many good suggestions have been given by the hon. 

Members. We are incorporating them in the policy. Only a few days back, the 

Government of India had organized a meeting of the Chief Ministers, the Home Ministers and 

the DGs. There are regional bodies also, in which the Home Ministers of the States, the Chief 

Ministers, the Home Minister of the Government of India and others are also making 

policies. As far as the policy making is concerned, there is no difficulty. But as far as 

sending the forces and taking action is concerned, there is a difficulty. Last time, an 

attempt was made to overcome this difficulty. But it was not found possible. We would be 

very happy to consult again with others and see what else can be done in this respect. 

MR. CHAIRMAN ; Question Hour is over. 
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